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TI1 THE CEINTFAL ADMITISTFATIVE TRIBIMIAL, JAIPUF EENCH, JAIFUR.

* ¥ %
Date of Decisicn: 20.12.96
OA 554/96
Gulaly Chand Jain, EDEFM, Dehra ELDEO
ees Applicant
Versus
1. Unicn of Irdia through Secveiary to the Govil., Departument of Posts,
New Delhi.
2. Chizf Post Master General, Pajasthan Civole, Jaipur.
2. Supdt. of Fosk Offices, Bhara 11ur Pogtal Division, Bharatpur.

... Respondents
CORAM:
HOM'BLE MP . GOPAL I'FISHIIA, VICE CHATFMALT

HIM'BLE MP.S.C.VAISH, ADMINISTRATIVE MEMEEF

For the Applicant ees Mr.C.B.Sharma
Por the Pespondents eee Mr.Il.Bhrimal

OR-DER
FEF HOM'BLE-MF.S.C.VAISH, ADMIMISTPATIVE MEMBER

Applicant, Gulab Chand Jain, has coms to the Trikunal with the
Qrievance that he waz EDEFM Dehra and that the r&:ponJ~r te ke Jdivected to

tal’e him on duty, which they avs refuzing to Ao 2o,

2. We have heard the Me.C.B.Sharma, ocounzsl for the applicant, and
M.V .M.Shrimal, ocounssl for the Lecponlvnr Department of Fosta. Both the
coungel  ars  in ajgreement  that this application can ke disposed of by a
direction at this stags. The learnzd counsel for the respondents stated at
the kar that they ars willing to kale Lack the applicant on the post if he
reports for Jduby. In thesz ciroumstznces, the application iz allowsd and
digpozed of with a Jdivection that the applicani will report for Juiy wichin
15 Azya of the dat: of this order. After the vejoining, if cthe applicant 2o
dzzires, he may mabe a vepresantation to the vespondents rejyarding his claim
for pay and allowances, which the regspondsnts may considesr and Jdisposs of
within threc months of the receipt of the representation. 1o ovder as to

costs.
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(S.C.VAISH) : (COPAL FRISHMA)
ADMINISTFATTIVE MEMEEF VICE CHAIRMAN




